
IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO.(s).       OF 2018
(Arising out of SLP(C)No.9703 of 2018)

V.G. TEXTILES PVT. LTD.                            Appellant(s)

                                VERSUS

M/S C.M. INDUSTRIES                                Respondent(s)

O R D E R

Leave granted.

We have heard learned counsel for the parties and perused the

record.

It is stated at Bar that the amount in question has been paid 

and the dispute between the parties has been settled.

In view of above, the impugned order admitting the petition

under Section 9 of the Insolvency & Bankruptcy Code, 2016 is set

aside.

The appeal is allowed.  

..........................J.
                (ADARSH KUMAR GOEL)

..........................J.
        (ROHINTON FALI NARIMAN)

New Delhi,
April 20, 2018.



ITEM NO.13               COURT NO.11               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C)  No(s).  9703/2018

(Arising out of impugned final judgment and order dated  07-11-2017
in CP No. CP/591/(IB)/CB/2017 passed by the National Company Law
Tribunal, Divisional Bench, Chennai)

V.G. TEXTILES PVT. LTD.                            Petitioner(s)

                                VERSUS

M/S C.M. INDUSTRIES                                Respondent(s)

(FOR ADMISSION and I.R. and IA No.44855/2018-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No.44853/2018-CONDONATION OF
DELAY  IN  REFILING  and  IA  No.44856/2018-PERMISSION  TO  FILE
ADDITIONAL DOCUMENTS )
 
Date : 20-04-2018 This petition was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ADARSH KUMAR GOEL
         HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN

For Petitioner(s) Mr. Pulkit Agarwal,Adv.
Mr. Vishal Vardhan,Adv.
Mr. Pashupathi Nath Razdan, AOR

                   
For Respondent(s)
                    

UPON hearing the counsel the Court made the following
O R D E R

Leave granted.

In terms of the signed order, the appeal is allowed.

Pending applications, if any, shall also stand disposed of.

(MAHABIR SINGH)                                 (SAROJ KUMARI GAUR)
COURT MASTER (SH)                                  BRANCH OFFICER

(Signed order is placed on the file)
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